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Datz of Dacizion: 23.8.96
OB 273/96 with MA 390/96
Anandi Lal , «s. Applicant
Versus
Union of India and cothers ees Pespomndenta

CORAM:
HOLT'ELE MR, GOFRL I'RFISHNA, VICE CHATIFPMAN
HOU'ELE MP. O.F. SHAFMA, AIMIUIISTEATIVE MEMRER.

Fov the Applicant ees Mr. P.D. Tripathi
L]
For the Reapondents oo o g

ORDER |
FER HCLI'ELE MF. GOEAL PEISHIA, VICE CHAIEMAN

, Applicant, Anandi Lal, has filed an OA u/s 15 of the Adwiniztrative
Tribunals Act, 1935, praying tharein For cuazhing the notice datsd 10,4.96
and ordsra  dszted  27.6.96  and  1.8.56, Amns.A/1(a), A/1() & A/1(c)
reapectivel',- a3z alzo for a direction Eo restrain the respondants  from
granting prooction to respondsnt o5 on various Luutu of 2lilled gqradzs of
Driller without holding tvad: tesis ard revisw BCz for each .of them.  The
applicant has alsc £iled an MA (110.290/26) prayiny therein for permission to
withdraw the OA.  Thiz MA for permizzion to withdraw the OA iz allowed.  OA

273/%4 iz dismizazd as having besn withdrawn.  MA 3590/9C zt

—

accordingly. The applicant sShall b= at likerty to £ile a fresh OA, if zo
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ifnktainakle.
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ACMINISTRATIVE MEMBER : » VICE FHATPMAN

advigzd, if the sams 12 oiherwis 2 b




